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- GOVERNMENT

OF NATIONAL CAPITAL TERRITORY OF DELHI

(DEPARTMENT OF LAW, JUSTICE & LEGISLATIVE AFF AIRS)

8™ LEVEL, C-
No.F.14(5)/LA=201 /(i) w10 3

No.F.14(5)/LA-2011/(iiy klowd/ 102
Nations| Capital Territory of

WING, DELHI SECRETARIAT, NEW DELHI

Dated 3] the Ma?ch,!ﬂ}l

NOTIFICATION

:- The following Act of the LegjsIaIive_Assambi}r of the

clhi received the assent of the 14 Governor of Delhi on the 31

March, 2011 and is hereby published for general information:-
: |

“THE DELHI APPROPRIATION (NO. 2) ACT, 2011

2011)

-

-+ Act 1o authorize payment and appropriation of su
Fund of the National Capital Territory of Delhi for the services

©L it enacted by the Legislative Assembly of the Na
Sixty - sccond Year of the Republic of India as follows:-

Short (e,

:S8uUe o)
Rs._Z?f';:;'?,GD,DO,UO{H—
from =2nd out of the
Consolidated Fund of
the National Capital
Territc:  of Delhi for the
financizl year 2011-
2012.

(DELHI ACT 05 OF 2011)

(As'pas:od by the Legislative Assembly of the National Capital Territory of Delhi on the 28% March,

[31¥ March, 2011]

ms from and out of the Consolidated
of the financial year 201 1-2012

tional Capital Territory of Delhi in the

1.This - Act may be called the Delhj
Appropriation (No.2) Act, 2011. '

2. From and out of the Consolidated Fund
of the National Capital Territory of Delhi,
there may be paid and applied sums
not exceeding those specified in column(5) .
of the Schedule, amounting in the aggregate
tothe sumof rupees twenty seven
thousand sixty seven crore only towards
defraving the several charges which will
come in the course of payment during the
financial year 2011-2012'in respect of the
services specified in column (2) of the
Schedule,

3.The sums authorised to be paid and
applied from and out of the
Consolidated Fund of the National Capital
Territory of Delhi by this Act, shall be
appropriated for the services and purposes
expressed in the Schedule in relation to
the said year. ' '

go® =



THE SCHEDULE
| (See sections 2 and 3)
e

Wi Qe ————
. Servicas and Purposes

(Rs. in thousands
SUMS NOT EXCEEDING

: Voted by the Charged on Total
N.. Legislative the '
' Assembly Censolidated
- —_— Fund
3 4 5
T _egislative Assembly Revenue 118800 5100 124700
. (oneralAdminisyaton  Revenus 1378300 92300 1470600 °
o “\dministration of Justice Revenue 3214800 1064800 4279700
. Finance Revenue 1943350 50 1943400
£ Home o, Revenue 2910900 3300 2914200
. Capital . 5000 0 5000
-ducation Revenue 38433750 2350 38436100
Caplial 2757500 0 /2757500 . -
"/'edical and Pubiic Health ;{avenue 24806745 4355 24811100
Capital 200000 0 200000
Social Welfare Revenue 19251432 0 19261432
Capital 18810000 0 18810000
dustries Revenue 1039768 - 350 1040148
Capital 183500 0 183500
A Jevelopment Revenue 3708800 1050 3??{155{_1
Capital 2380500 500 2381000
1 -rban Development and Revenue 60943700 400 60950100
“ublic Works Capital 46367000 0 46367000
>ublic Debt, Revenue "0 30000000 30000000
Capital 0 11000000 11000000
-0ans to Government Capital 23500 0 ' 23300
e &rvants
fotal 228494445 42175555 270670000 »
g

{Taran Sakrawai)
Addl, Secretary (Law, Justice & LAY
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